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‘?_reéeﬁt ¢ Hon'ble Mr, B, Purkayastha, J uéilc-‘iél Member

* 'Hon'ble Mr, @.8, Maingi, Administrative Member
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For the apylicant _‘ Mr. A. @'xakrabc%y eounsal
' Porthe regpondents 3 My, €. Samaddar, coungel:

: ‘me matter is hem:ﬁ for some time. ¥ 7N Courisél} ﬁr, |
c. Bamae%élar appearmg on nehalf mt the s mspcndm‘l‘s. ‘rai sed
the substantial question of law regardwg l:xmitation in t’ne

matter of actl.on of the mbmal :m respect ef centanpt

petitions as pmvi ed umﬁer aac:tion 20 of the Centemp’cs Act,

1971, In view of {4 ga matter, we think that this case should

‘be heard at length as the subsgtantial q’ae.mon of law is

_ invelvea in this matter, ¥or this purpose, we appeint ld,

. &Fwsel Mr, RK, Demné. id. counsel, M, aam;x.r &% Ghosh to
assist t'hiss mench on the peint as raiaeﬁ by the " 14. coungel -
Mr. c. Samau&dr. The matter 2 stands uciJoum@ te 6.7, 2000
f@r orders. ' ‘ |

/

ﬁ. - Flain W cf this @xdar be handed over to the la.
counsal far bsth the parties and to the lé,. msel who am
appointad by us to asaisi“ in th:i.s matter. .
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